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UPON hearing the counsel the Court made the following
ORDER

1. Having considered the facts and circumstances of the
case, we are not inclined to enlarge the appellant on bail.
However, considering the fact that the appellant has
undergone 09 years, 08 months and 04 days in custody, we

direct that the main appeal itself be listed in the 2" week



of August, 2026, subject to the orders of Hon’ble Chief
Justice of India.

2. I.A. No. 172326/2026 shall stands disposed of.
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